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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

ORIGINAL APPLICATION No. 189 of 2023 (SZ)

Kalapet Tsunami Kudieruppu Makkal Nala Sangam

P2-365, Tsunami Quarters

Periyakalapet

Puducherry — 605 014. -- Applicant
-Versus-

Puducherry Pollution control Committee,

Through Member Secretary,

Department of Science, Technology and Environment,

Puducherry — 605 005.

& others. -- Respondents

INDEX TO TYPED SET OF PAPERS
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Board for the Prevention & Control of W\
Water Pollution, New Delhi

III 8/11/1993 | Consent order issued by the Department
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IV 6/11/2000 |Department of Science Technology &
Environment letter to the 3rd respondent e <\ S
for replacing the pipeline

\Y 23/4/2004 |Department of Science Technology &
Environment approval for replacing pipe \ Q)
line.

VI 16/3/2006 | Govt of Pondicherry Irrigation, PWD for
relaying of pipe line. \ :I‘

VII 28/3/2008 | Permission accorded for relaying of pipe
line by National Highways Division, \(g
Puducherry.

VIII 13/12/2011 | Permission accorded for relaying of pipe
line PWD, Puducherry. \q

IX 12/8/2011 | Communication sent by the 3d
respondent to Pondicherry pollution
control committee regarding relaying of 20
pipe line.

X 4/5/2012 Communication sent by the 3rd
respondent to Pondicherry pollution
control committee regarding relaying of 2 \
pipe line.

X1 6/12/2012 | Communication sent by the 3rd
respondent to Pondicherry pollution
control committee regarding exemption (2’2
from CRZ clearance.
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XIII 6/12/2017 | Letter of compliance of removing pipelines
given by the 3 respondent to the Central

| | 2343
Pollution Control Board, New Delhi.

XV 10/7/2019 | Agreement between the 3rd respondent
and the Periya Kalapet Kuppam b(% “‘(‘D\
Panchayath

XV 30/12/2021 | Compliance report sent by the 3
respondent to the Pondicherry Pollution rQQ, ) %
Control Committee, Puducherry

XVI 7/2/2022 Letter given by the Fishermen Panchayat
regarding pipeline 6:].

The documents filed herewith are certified as true copies

Dated at Chennai on this the 22nd day of February 2024

COUNSEL FOR 3RD RESPONDNET
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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

ORIGINAL APPLICATION No. 189 of 2023 (SZ)

Kalapet Tsunami Kudieruppu Makkal Nala Sangam
P2-365, Tsunami Quarters

Periyakalapet

Puducherry - 605 014.

Represented by Mr. A. Kumar, Organiser &
Power of Attorney -- Applicant

-Versus-

1. Puducherry Pollution control Committee,
Through Member Secretary,
Department of Science, Technology and Environment,
Puducherry - 605 005.

2. The District Collector,
Government of Puducherry,
Puducherry.

3. M/s. Solara Active Pharma Sciences Ltd.,
Oulgaret Municipality, Periyakalapet,
Puducherry. -- Respondents

COUNTER AFFIDAVIT FILED BY THE FIRST RESPONDENT AND THIRD
RESPONDENT
I, Mr. S. Murali Krishna, aged about 57 years, S/0.S.Kondaiah designated

as Company Secretary and Authorized Signatory Of the 3¢ respondent
company, M/s. Solara Active Pharma Sciences Ltd., having registered office
at Oulgaret Municipality, Periyakalapet, Puducherry, now come down to

Chennai do hereby solemnly affirm and sincerely states as follows:-

D{!\meobb«f
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1. I am the Company Secretary and the Authorized Signatory of the 3rd
respondent company as such I am well acquainted with the facts of the case
and authorised to swear this affidavit.

2. I submit that the applicant herein has filed the above O.A praying for
direction to the 1st respondent herein to enforce its own directions for removal
of the underground pipes and the concrete installations of blocks at the sea
floor at Periyakalapet, Puducherry and for compensation to the applicant.

3. I submit that the 374 Respondent M/s. Solara Active Pharma Sciences Ltd.,
is a pharmaceutical bulk drug manufacturing industry established in year
1986. I submit that while commencing the company operations we had
applied to the authorities regarding the discharge of effluents and accordingly
on 15/1/987 itself company was given consent for discharge of effluents from
the industry under the water (prevention and control of pollution) Act 1974.
I submit that the Central Board for the Prevention & control of Water Pollution
New Delhi vide 31/12/1987 had accorded consent and on 8/11/1993 the
Department of Science Technology & Environment had given consent and as
such the effluents were discharged after getting permission from the
concerned authorities.

4. 1 submit that on 6/11/2004 the Dept of Science Technology &
Environment Pondicherry Pollution Control Committee had intimated the
company for changing the dia of the pipeline used for marine outfall system
and in compliance with that after getting approval the company had replaced

the marine outfall pipeline from 2 % to 4 dia after the approval from the

For Selarz Active Pharma Sciences Limited
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Irrigation Division of Public Works Department, National High ways Division
and from the villagers (panchayat Committee) and various other statutory
authorities, increased the dia of pipeline in the year 2011.and discharged
treated effluent of 45 KLD through 2 Nos. of 4 Inch HDPE Pipelines laid under
the ground upto 500 m offshore, under the sea, with the consent of PPCC.

S. I submit that with regard to the actions taken by the 3rd respondent for
compliance of Air and Water consent conditions regarding online monitoring
system and subsequent closure direction and direction to dismantle the old
ETP including the underground pipelines carrying treated effluents to marine
outfall. I submit that consequentially the Company removed 2 Nos of 4 inches
HDPE pipelines from the factory premises to their own dispensary premises
located near sea shore at an approximate distance of 1500 m from factory
premises. The company had submitted compliance report to 1st respondent
dated 15.12.2017 in this regard.

6. I submit that at no point of time the laying of pipelines were hindrance
to the fisher men and the Company had complied with all the directions
issued by the authorities regarding the environmental norms in order to
protect the marine environment. The allegations of the applicant that the
fishing nets are damaged and claiming compensation to the affected
fishermen due unremoved pipe line are all baseless and this respondent
specifically denies those allegations. I submit that from the day of

commencing operation and till date the company has following all the

For Solara Active Pharma Sciefives om
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mandatory pre approval procedures and also complied with the directions for

closure and removal of pipe lines in letter and spirit.

7. I submit that the 1st respondent vide direction dated 21/12/2021
directed to remove the marine discharge pipelines and concrete holders under
the sea upto 500 m from the Hide Tide Line. In compliance with that on
30.12.2021, we had detailed the steps taken for the removal of pipe line, it is
clearly mentioned the following;
e We had removed the pipeline in the land area from our plant to the shore
area. There is a complete disconnect of pipeline.

e When we attempted to remove the pipeline in the burial area, which is
just before the shore, there was a mob attacking our people, we could not

execute for a small portion. This has gone well below the ground.

e Further from the shore to the sea the pipeline was cut by the few people
from fishermen village who had personal demand, hence the pipeline in

the sea lost the track.

e The saddles of the pipe also got damaged and got along the sea current

and were buried inside the sea.

e We attempted to trace the pipeline through few scuba divers, we could

not trace the pipeline.

e We had established a good rapport with the fishermen uvillage
panchayath and checked with them, they also confirmed that they are

having no issues of this pipeline when they were doing fishing
e This claim is of surprise to us. This is purely claimed on vested interest.

e To take up this work cannot be done during this season, we need to wait
for the sea to become calm and the same can be checked only during July

to Sept. When the sea will be in calm and less tide will be there.

For Solara Active Pharma Sciences Limited
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The company had also convened several rounds of talks with the
fishermen village panchayath and explained them about the removal process
and also got confirmation from them that there exists no issues because of

the pipeline.

8. I submit that the Company vide letter dated 15.02.2022 annexing the
letter of the Periyakalapet Meenavar Grama Panchayat, Periyakalapet,
Puducherry, which states that, the company had disconnected the marine
discharge pipelines after installation of New ETP and the remaining portion of
pipeline in seashore and in the seabed is not problem for fishing activity. It is
our specific case that the few persons of the village are submitting petitions

for personal benefits.

0. I submit that the 1st respondent vide direction dated 12/10/2022, has
called upon us to engage scuba divers and report the present status of the
pipelines with evidences. In response to the said direction we had submitted
letter dated 21.10.2022, had informed that the Periyakalapet Meenavar
Grama Panchayat, Periyakalapet, Puducherry confirmation to the removal of
pipelines and affirmation to the fact that there is no hindrance to the fishing
activity and with regard to the confirmation through scuba divers examination
we had clearly informed that we are willing to perform the activity when the

weather would be conducive condition to carry out the exercises.

10. I submit that during the pendency of the above O.A on 20/2/2024, the
Company had engaged Scuba Drivers for locating and removing the concrete

structures. The sea was very rough and the divers went as far as they could

For Solara Active Pharma Sciences Limited
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and they were unable to found any concrete structures and they opined that
there were no structures to their visibility. I submit that as of now there is
no pipeline or concrete structures. Hence the allegation that the structures
damage the fishing net or the hinder the fishing activity is baseless. As stated
above discharge of effluent the company had sought permission from the
competent authorities and further directions for removal was also complied
with, in view of the above the applicant has not made out a case for
compensation and the other relief of removal of pipe line and concrete
structures were already done and as such we pray for dismissal of the above

O.A.

I therefore pray that this Hon’ble Court may be pleased to dismiss the
0O.A and pass such other suitable orders and th‘-ﬁ,srﬁ ndﬁ&tb‘élﬁ%ﬁﬁa Sciences Limited

Solara
Solemnly affirmed at Chennai on this Authorised Signatory
The day of February 2024 and signed
His name in my presence. BEFORE ME

ADVOCATE :: MADRAS
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BEFORE THE NATIONAL GREEN
TRIBUNAL

SOUTHERN ZONE, CHENNAI

0.ANo. 189 of 2023 (SZ)

Kalapet Tsunami Kudieruppu

Makkal Nala Sangam

P2-365, Tsunami Quarters

Periyakalapet

Puducherry — 605 014. - applicant
-Versus-

Puducherry Pollution control
Committee,
Through Member Secretary,
Department of Science, Technology
and Environment,
Puducherry — 605 005.

& others. -- Respondents

COUNTER AFFIDAVIT OF 3RD
RESPONDENT

M/s.K.S.KAMAKSHI (250/2014)
S.KUMARAN (741/2001)

COUNSEL FOR 3RP RESPONDENT
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CENTRAL BOARD FOR TNE PREVFNTION & CONTROL OF WATER POLLUTIDN

SECTIONAL OFFICE, 42, SELLAN NAGAR,PONDICHERRY- 605 011

REGISTERED A/D -

N.O. . fg]?/“ 128)/93!/@H(@?(QC\‘37.0 qu’%VD"a‘t_els'j P 9Bk ‘J . 1987, '

W&

IR 1 BN

H/g, SHANSUN DRUGS,
~ Hwo.3, DR'Z CULONY, .
THENNANSAL AR ROAD,
ONRICHERRY = 6Q% D13, - _ .
Sub: Conennt for discharge of effluants from:

¥our industry under section 25/26 of. the water
a D g (Pravention and control OF'Pollhtinn YAct,1974.

w {

;Dear Sir, '

e j__,-gfﬁl am- plrasnd to inform you that the Board has -

- cdnsiderad your spplication for the grant of consent for tha /

‘'digscharge of nfflUﬁnféifrﬁm tﬁe“fabt6§yj‘ antioned ebovna in the

Jgguhjé¢t matter and drcided to givn you a conditional tonsent
order, which is mhclosnd herawith for compliance at your end.

) ~ Your ‘atterntion .is invited to the various conditions
mentioned in this consent order by which you are required to provide
o 90M= traatment works and also submit various drawings gtc. Needful
~ may kindly be donn at your gnd as pat the gchedule of dates
'},meptibnéd in such clauses and a progress report be. furnished to
th%slﬂoard as per this consmant ordnr. . '

Youzrs fait&fully,

b it ' ' ' . .2/7\./-‘-?5 P" ~
| ¥ 4 : i '—._'r'\
_ ks T { Ti:VanugOpal)

Environmental Fnginrer

égﬁlﬁl . as above - ®
éopy to 1
s Master fils with thm Section Officer at HQ NEW DELHI-19
2 Bocratesy, Looel Adminietzupdion Dept., Government of Pondicheszy.
3. For Solara Active PharfgDHARskAV=E08 001,

) \

b
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CENTRAL BOARD FOR THE PREVENTIOM & CONTROL QF WATER POLLUTION.
NEW DELHI.

CRUESENT_QRDER Ms_Fo1208()\22 ) /86/cons/me.

Ta

M/o. SHASUN DRUGS,
R. S, No.33, 34,
MATHNUR ROAD,

PERIAKALAPET,
POHRLEHERRY = 603 104,

Conpent is hersby grantod fox diacharge of the offluent
from your fectory/pramisss under Sec.25 of the Water (Praventicn and
Contzol of Pollution) Act, 1974, subject to the following conditionss-
1. This Congent ias velid uptes 21-12-[98F

2. Tha maximum delly diocharge shall not gxceed the followimgo-

Typa of Maximum daily
Effluant. Digohprge i )

- uu‘ —--9«»“—--—_--—-&-‘-
n) DOMESTIC 5.0
b) INDUSTRIAL (Process, ’

Flooz end Equipmant
Vashdng, Coeling and
Blazd Waters)

- L] - - ouap

25.0

3, Treatment eu;vd Digpogali -

Tha etrong sffluenta erieing from PMP, Ibuprofer ssctions,
wtc,;, wohall be properly esgragated snd trasted to meet the
following etendaxdas -

a) Tem, ) Not more than 45°C ot the point
of dipeharge.

b) pt ) 5.8 - 9.0

o) 041 & greame ' 20 mg/l

#) Aesidusl Chlerinag 1 mg/l

a) Ammonicel Nitregen 50 mg/l
f) Total Kjeldahl

Nitrogen 100 m/2
gl Fres Ammonia ) 5 my/l
h) m0D 1100 wg/l
1) D 1 70 wy/l
J) Total Chromiuym 3 2 g/l
k) Zine ¢ 15 mg/1
1) Fluerides % 15 mg/l
m) Cyneldeo ] 0,2 =g/1

The strong effluenta sfter txsat™ent to mewh the stdpulgted
' @tenderde shell ka discharged through a well lgid AL @ﬁ : .
of 800 M, length from the lowest of low tide 1mqh,! W@@ @i& grma Sciences Limited

with a diffunez syetam. ) [J\ ,: L“( IP

Wi Autlzlorised Signatory
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AReet of the dndugteisl effluenta shall be mdxed with the
Centeen wastes watore and canditary waste watere snd trastsd to
maot the following wtondardg!~

pH _‘ : 5.8 = 9.0
—~T Bty V. 2100 -mg/i—
Te S 5 ' 300 wmp/l
B.0, D, i 80 mg/l
~CaB7 D ; - 250 -wg /31—
Cynmide t 02 my/1 .
foop o & Detergantas i l~O'Yr~7//(‘
0il & groanes T 10 mg/1
% Sodium 1 60 mg/1
= SUlphatasy 1 8 1000 ny/1
k Chloridee ) 600 wp/1
Repidial Sadidm Carbonapte: § mg/l

The above offlusnts after traatment and conferming to the
above gstandards shell be discharged on faoctory's ewn lend for
gaxdaning purpeese ns ghall bs combingd vdth the traated strong
afflugnt e wnd diwsharged inte the mexring onvizonmsnt through the
Mardine Dutfall,

8. IMPLEMENTATION:-

(¥ The industry shall previde sll the Necoessry trsatment unito
end lay the maring outfall wdth the diffuger aysetem bofore
co nm%rﬁgainq proaductien,

6. MNITORINGS

i) The Industry chall oollaot thp samples befers troatment grd
after treatment averyday snd aubmit @ conpolidated repoxrt to thig
Board once i{n a woak, .

11) Mlee the industry shall teke up wmonitaring of thg
Ssa Water 1D M, sround $he diffuser onces in a week and oubmit theg
analyesda reports ragularly to thig effice,

g k%) The industry ghall provide a well lined guerd pand of
atloant 3 davs detention timg to store gll the trested affluente
befexre thay are diechaxged through tha meine outfell,

Te The spplicent ghell moke an applicstion for zsnewel of aoneent
in the presczibed feem in Triplicate s# loget 30 daya bafera the
date of expizy of the conssnt er 30 days bafere "New or gliersd
outlat” 1p propoasd to be commdggioned and/or a new discharge 4s
prepesed %0 hs meds, whichever iga saxliazx. ‘

8. All conditiona ond inetructione aa provided in the "Gpnersl
conditiomn for congent te dischprge txgde efPluom ™ as sncloesd
herowlth ars to ba etriotly followead,

$. The xole of tsese in remaval of Oestuln organic ee woll as inerganie
toxicanto ia well known. Beeddny, the $rooe eleo play a vazxy
important xrols in purdifying atmoophors within sad ae wall as wmluipal
trsatmant pleanta, In vigw of thia, ths epplicant ehell plamt
mrdmum thrae verletiss (Efculyptus, Su-bubal ox any suituble variety)
of trnes at t.s deneity of not less than 1000 troea peT ecre and gll
aleng ths boundarien of the industzy premlipoe.

For Solara Active Pharma Sciences Limite
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{0, Hoswithatending anything contalned in this conditional
lattsr of oconeent, the Cantrsl Bouxd hoxoby resurventof it
ths right and power undes Sec. 2T (2) of ths Wetez (Preventien
end Contzxol of Pollutiwn) Ack, 1974 to review any one or
ell the conditions imposed hosein and te mgke sush vezietions
an deomed fit far the purpoess of ths Aot, by the Contral Bogrd.

ff(f/}wdjtm-—-‘ .
e ST
MEFMBER SECRAETARY,

Co tas :Ei :
Py : \31

) \,\\T\I
1o Thg Envizonmental Enginesr, CBPCW, Sec, O07fice, Pondichszzy.

('

2. The 9scrptery, Locsl Administration, Govexnmant of Fondichexzzy,
Pondichoezrey-605 009,

3. Magtor file of WP, CBPCWP, New Delhi-110C19.

H H mm Leianrpg 1 '!—.
For Solara Active Phiarina stiences Limited
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GENERAL CCNDITIONS-FOX CONSENT TO DISCHARGE
TRADE EFFLUENTS.

1. Separsto conduit system ghall be provided for cnllpcting industriel
(Procwss, vonling, bland watprs, lloor and nqufpmont washings ntc.)
and domestic offluents. Terminal manholers shall bn provided at the
end -f pach collectinn or trcatment system with arrangements for
meaguremgnt of flow and for taking samples. 5Starm water drains shall
be kept separate from thn domestic/industrial effluents.

2, Any upset conditinn in any of .the plant/plants of the factory which
is likely tn result in increased efflugnt dischsrge/and/sr rasult in
vinlatinn of gtandards mentinned in condition No.3 above .shall be
repnrted to'this Board telegraphically under intimation tn the
Secrrtary, Lncal Administratinn; Gbvernment &f Pondlchcrry and—te—tﬁﬁ~— &
AdmlﬂlstlaiﬂLT—Kurarkai——ﬂahe~—¥ﬁﬁam—RGQLODG»

3. The applicant ghall maintain gond house-keseping bath within the
factnry and in the premigss. ALl pipes, vlaves, sswers and drains
+ghall bg leakproeof, Flanr washing shall be admitted into the efflu-

w ‘@nt cellpction system only and shall not be allawed to find their way
2’ -in: gtnxm drains or open argas subject to their conditions.

4, The applicant shall provide facilities for collectinn of samples by
. . tho Board staff nxr by any agency authnrised by the Board, at terminal

I manhole and terminal outlnt,

%&g) ey Thcjapplicaht/cbmpany shall comply with and carryout directives/orders
F' ‘dssund by tho Board in this congent order and at all subsequent times
va 4 “witheut any negligence on hig/its part. The applicsnt/company shall

‘be-liable:for such legal action against him as per provisions nf the
Law/Act in case of discbedignce of any order/directives issued at any
* tlma and/nn-violatinn of thn terms and conditinns of this consent order.

- 6. Tha applicant shall not change or alter tho quality/quantity, the rate
l' -, of dlscharge, the te.mparature of the effluents and elsn the point of
{ . flnal outlet withnout the prior written permigeginn from the Board. b

dfa' Tha condztzonﬂ lmpnasd on abova Shall continug: in force until ravoked
r__ e . under- Sectlnn 27 (2) of the Act. 7

‘.‘l‘Al N
A.  ALlS solld wuatea arlalng in the factory prehisaa shall be properly
greded and diasposed of by:-

Ry 7 v i) Landfill, in case of inert material, cére belng taken
j ‘ tn. ensure that the material does not give rise tw lechate
| 5t whlch may percalate in ground watar or: carrxed away with gtorm %
ug&z 5 - e run-off. } :
' i Cantrolled 1nC1nprat10n, whergever pOselble 1n Cage of
i . 3 combuatlble organlc materlel :

[*N
-

ixz) Cnmp031t1ng, in case of bln degradable materlal.

\ ' 9. Any toxic materlal shall be detoxicated if possible, ntherwise shall

: be sealed in steel drums and buried in protected areas after obtai-
E 'nlng approval of this Board.in writing. The permigsion nf detoxica-
| ' .’tion or sealing and buirying shall be carried out in the presence of
i : ‘Boards' authorised persan only.

10. An Insgpection Bonk shall be apepned and made available te the Board
Officers during thoir visit to the factory.

11. - The applicant ghall provide proper and efficient flow measurement
at thr end point of trpatment plant, beforp final disposal.
12. The applicant shall furnish to the visiting Officer and/cr Board any
informetion regarding the construction, instellatinn and dperation of Ny,

the establishment or of gffluant control system and suc E% : 0
culare as may ba pertinmnt to prevunting and cnntxnllin}qg iﬁ@qﬁﬁgﬁf “4“ “wJUHHQﬂd

Water. vam...\_,_
13, The above genarol conditinng may b mndified by the Central Boaxd Pf\hu>ﬁ
" from time to time and copies of suLh "Dd\fled conditions will be
communicated to the partics cancern.d = Prcistpved Posty AutimnsedSlgnatcry
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LEPAKTMENT OF $CLE.CL.TECHNOLOGY & ENVIAGNMENT, -
CONSENT ORDR NO, DSTE/CCN/93-04/ 15 be

Dated: :
To \ v
M/s. Shasun Drugs Limited, - 8 NOV ]993
Shasun Reoad,
Periyakalapet,

Pondicherry State,

Consent is hereoy granted for discharge of the effluent
from your fdctory/premises under Section 25 of the Water(Prevention
and Control of Pollution)Act,1974, subject to the following terms
and conditions;-~ .

l. This consent is valid upto @ 31.10.94,

2, Prodwet : Ibuprofen, PMP, Chlorohenizamine
Maleate, Pheniramine Maleate,
Aluminium Chloride, Sodium 3Sulphate
Basic Chromium Sulphate,

3. The maximum daily discnalge shall not exceed the following:-

Iype of eifluent Maximum dally discharge(KLD)

a). Domestic $ 5,0 KLD.
b) . Industrial(Process, Ficor ,
and equipment washing, B 55,0 KLD
cooling and bleed v:ater)

3. a)} The industrial and domesti¢ effluent shall be treated,
_ combinedly before dispvsal as per clause No.4.s0 as tc conform
to the standards state belows=

0l,080, 3 FARAMETEES LINT T
1. P 54590
Ze wil & Grease 20 mg/1
3. 5.5, 100 mg/l
4. sGD 100 mg/l
G vnencls as Cg Hg UH 5.0 m¢/1
€ ‘exuvalent Chrefiium l.Cc g/l
Te i¢tali Chromd um . 2,0 mg/1l

e m——

4, Combined(Ind.&Domestic) e:flue 1t after treatment whele necossaly)
shall be dlscharged iiitc the sea 5C0 mits, Cif shore by sulmarine
outfall with 3 ditfussr :t the end.

5., lmplementation schedule:

(i) Flow Meters should be arranged for measuring the water and
effluents quantity.(ii)Industry shall not discharge the
waste water withcut meeting the standards prescribed uider
clause(3) above.(i1i)} The Industry should achieve uic-assay
test with 100X effluents concentrations for 96 hours foir 90%
fish survival witnin 90 days from the date of issue of this
consent order.(ivj. All the solid waste generated from the
- process operations and effluent treatment plant shall be prope
collected in lined tanks at the factory premises and shall
not cause surface or sub-surface or soil pcllution directly
oI indixectly.?v) Parameters like BOD and oil and yrease shall
be brought down withathe liilts and the industry shall
intimate the same to the Department within a fortnight,
6. Samples of treated indastxial shall be collected at the terminal

manhnla ~rreas tm o e b lFrrdni ahdImnnthiThe ac manthe /ot cendtaf

sod

For Solara Active Pharma Sciences Limit
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sampling and testing shall be as per IS34733 and 1532480
as the case may be for domestic and industrial eff luents,

Te

8,

9.

10,

The applicant shall make an application for renewal of
consent in the prescribed form in triplicate at least

30 days before the date of expiry of the comsent or 30 days
before "New or altered cutlet® is propesed to be commissioned
and/or a new discharge is proposed to be made, whichever is

earlier,

All conditions and instructions as provided in the "General
conditions for eonsent to discharge Trade effluents® as

enclosed her- with are to be strictly follgwed.

The role of trees in the removal of ¢ ertain organic as well
as inorganic toxicants is well known, Besides, the trees also

play a very important role in purifying atmosphere ‘within

and as well as Municipal treatment plants, In view of this,
the applicant shall plant minimum three varieties(Eculyptus,
subabal ¢r any suitable variety) of trees at the density of .
not less than JOCO trees per zcre and gll along the ‘boundries

of the industry gremises,

Not withstanding anything contained in this conditional lettex
of consent, the Department of Science, Technology & Envirommer
reserves tc it the right and powexr under section 27(2) of the
Water(Prevention and Conmtrol of pollution)Act, 1974 tc review
any one or all the conditiors imposed herein and to make such
variations as deemed fit for the purpose of the Act, by the

Department of Science, lechrnology & Envixonment,

! - :
Wil atantdrvnsanaiy,
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\  DEPARTMENT OF SCIENCE, TECHNOLOGY & EN VLl
' PONDICHERRY POLLUTION CONTROL COMMITTEE

* & ¥

Pondicherry. the
To

= 6 N2 2000,
The General Manger (Operation),

M/s Shasun Chemicals & Drugs Ltd.,
Kalapet,

Pondicherry.

Sir.

Sub: DSTE - PPCC - Study on contamination of groundwater
in Kalapet area and suggest suitable remedies ~ Rey.

- e

As you are aware that the groundwater in Kalapet area is fognd
contaminated and has become unfit for drinking purpose. Series of complaints were ulso
received from Kalapet area and Pondicherry Pollution Control Committee collected water

samples in and around Kalapet area during different periods and got analyzed. The
results revealed contamination in groundwater.

In order to study contamination of groundwater and suggest suitable remedies, a
broad based expert committee involving National Environmental Engineering Research
Institute, (NEERI) National Institute of Oceanography (NIO), Indian Institute of
Technology (IIT) Chennal besides officers and academician was constituted by PPCC
under Section 10 of Water (Prevention and Control of Pollution) Act, 1974

The first meeting of the broad based expert committee was held on 20.09.2003. The
committee visited Jawahar Navodhaya Vidhyalaya, M/s Shasun Chemicals & Drugs Ltd.,
and an agriculture tubewell site of Thiru A. Ganesan. The commitice discussed with the
General Manager, (Operation) M/s Shasun Chemicals and Drugs Ltd., After inspecting

the ETP plant, Old Solid waste dump site, proposed solid waste dumyp site, old lagoon

site ctc. the committee met in the Chamber of Member Secretiwy, PPCC and held a
detailed discussion.

After thorough examination of various factors related to the cause for the

groundwater contamination, the committee advised to take the following action by u.e
unit immediately without delay:

(1)  The unit shall provide extended aeration and biological oxidaton systeal o the
ETP within a period of three months.

tive Pharma Sciences Limited

For Solara Ac
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Design 1 e proposed new solid wasts AT Bl e ot approved by the
PPCC. The new solid waasle pit should incorperace all the detects / problems
arisen in the issue and so that no problem will acise s future. Thie pit shouid be
properly lined.
The unit shall make arrangements to collect leachete from the new pit and
ansfer the same to ETP through permanent pipe fine within & perlod of one

month for treatiment.

W) ,v“vb
<
~
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The unit shall provide flow meters (3 nos.) at the inlet of raw effluent, outlet of
treated effluent and to the marine pipeline Tiear sea coast,

The unit shall within a period of one month furnish to PPCC a report of tests
done by NEFRI, Chennai on the composition and analysis of raw. treated
cffluent and solid waste with specific reference to the content of Chronium.

A Rapid Marine ELA-of the area used for the discharge of the effluent is
necessary along with toxicological studies of the effluent to know the toxic
nature of the cfflucnt of the unit,

The unit shall furnish to PPCC within a pegiod of eighteen months a xeport on
the comprehensive EIA study (Covering three seasons) by NEERL Chennai.

You are hereby requested to scrupulously follow the instruction aforesaic under
constant intimation to PPCC.

Yours faithfully,

(D% 7. DEVARAJ)
Member S::v:n:hu'y
Pondicherry Pollution Control Committee

Environmental Engineer, - To follow up
Department of Science, Technology & Environment,

Pondicherry.
,q" , ':(‘,-‘,L/p,.n{' {,n-,(' htq Mee s e A . v
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No.57/PPCC/COM/EE2004/ ) 25— \
DEPARTMENT OF SCIENCE, TECHNOLOGY & ENVIRONMENT { A
PONDICHERRY POLLUTION CONTROL COMMITTEE '.\_
LR %
Pondicherry, the - 4 \'
£
o 130T 2% W
The General Manger (Operation), Y {]
M/s Shasun Chemicals & Drugs Ltd., 5.
Kalapet, _ Y
Pondicherry. . Vo
Sir,
Sub: DSTE - PPCC - Study on contamination of greundwater
in Kalapet area and suggest suitable remedies - Reg. =

LA B

The second meeting of the broad based expert committee was held on
06.03.2004 in Conference hall of Pondicherry Housing Board. The committee reviewed
the progress on the action taken on the remedial measures suggested during the first
meeting. The officals of M/s Shasun Chemicals & Drugs Ltd., were also called for
3 2

After a detailed discussion, the Committee approved the proposal of the unit for
replacing the marine outfall pipeline from 2 %" to 4” dia. Besides, the Committee
suggested the following to the unit for compliance:

(i)  The unit has to submit the darification on the drastic change between the
quality of the treated effluent on the ETP outlet and at the point of inlet to
marine discharge pipeline in the effluent analysis done by NEERL

@) The unit should adopt carbon adsorption column followed by RO system in
addition to the existing effluent treatment system. The rejects of RO shall not
be disposed directly to the sea. The RO:ejecbs shall be disposed through solar
and / or forced evaporation system.

(i) The unit should submit the revised drawing of the new solid waste pit and
the same will be examined by the PPCC for approval.

(iv)  The unit should keep the readings of all the flow meters recorded.

(v)  The unit should get the coastal water quality (Chemistry) done immediately
by NIO for the completion of marine EIA study.

As regards, comprehensive EIA the Committee decided that PPCC will take decision
on this. .

< You are hereby requested to scrupulously follow the instruction aforesaid under
constant intimation to PPCC,

L—E"“.‘}?}, RO I
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GOVERNMENT .OF PONDICHERRY
IRRIGATION DIVISION
PUBLIC WORKS DEPARTMENT

y
/vo. || 77 /PW/EEL/DB/C-12/2005-06 pondicherry.the [6/2 (oL,

Thiru.M. Mohan,
General Manager (Operations),

Shasun Chemicals and Drugs Ltd.
Mathur Road Periyakalapet,
Pondicherry.

Sir,

" SuhrPW-ID- Permission requested To Relaying of pipe line -
Shasun Chemicals and Drugs Ltd - Regarding. ]
Ref: 1. Your letter No.SCDI/PWD/O5-06_/O65 Dated, 08-03-06.
2. This office letter NO.913/PW/EEI/DB/c-12/05-066+. 3-3-06
% foah receipt NoA91908/l0.0cf- Dated, 06-03-2006..

Kk kkkk

with reference to the above, femporary permission is hereby accorded for
relaying of pipe line from Shasun Chemicals and Drugs Lid o seashore through the
existing natural channel, subject 10 following condition. '

1

2.

10.
1.

The Assistant Engineer = 150-1, PWD, Gorimedd, pondicherry should be informed at least
one week before the actual date of commencement of work. ;

The work should be carried out in the presence of the authorized representative of the
Executive £ngineer/Assistant Engineer and the work should be carried our ds per nis
instructions. . .

This permissio':n is purely femporary and can be withdrawn at any time without any prior
notice on such withdrawal of permission, the HDPE pipe line shall be removed and site

- cleared of f all debris af the risk and cost of the applicant.

The proposed HOPE pipe line shall be deemed to be the property of Govi. for all practical
purpose and you con not enjoy any exclusive rights for its use.

The laying of pipe line work if any in the channel should not be damaged. In case any
damage occurs, the same should be: rectified and brought to the original form at the risk
and cost of the applicant. o ’

There should not be any obstruction to the free flow of water in the charine! during and
af ter relaying of pipe. - s

If the Govt. increases the Security Depostt amount, the applicant has to pay the add itional
amount on intimation from this of fice. . _

The HOPE pipe line <hould be removed at the cost of the applicant during flood tinie If it Is
found to-be an obstruction ¢or free flow-of water in the charinel/future widening of
road/iniprovement of channel if any.

The relaying pipe of size 4 diu CaRtee) and +ho rine. line is 0 be buried under ground at an
average depth of 1 m.

The relaying of pipe should not make any hindrance to the public. pﬁumi‘-

The efflyent should be dissolved inwater. No suspe e}éﬂlids should be and B.O.D Nil. No
stagnation should occur Ll

For Solara Active Pharma Sciences Limited ourg faithfully,

.jSﬁﬂ‘]\ﬁ*‘*“t\ UAJ(; EXEQUTIV

B Authorised Signa DIVISION
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OFFICE OF THE ASSISTANT ENCINEER
8UB.DIVISIO.I
NATIONAL HIGHWAYS DIVISION
PWD., PUDUCHERRY.

)o, 7 4 ? /PW/AE.!/NH/F.No.S-SIZOOO Puduchol'fv. the V| P/’B/oﬂ)
\

To

Shasun Chemicals and Drugs Ltd,
Shacun Raad, Poriakalapet,
Pudueherry — 008 014,

Sir,
Sub: PW-NH-SD.I- Permission for Road crossing the ECR for laying of marine
Pipeline in the existing route ~ Reg, .
Ref:  Your Lr.No. SCDL/NH/PWD/2607-08 dt.28.2,2008.
*F

open the newly laid WBM road near Chevalier sohool for relaying of 4” dia HDPE pipe Instead
of existing 2.5" dia pipe to discharge the treated trade effluent into the marine water as per
consent orders of Puducherry Pollution controls subject to the following conditions:
i. You may produce the “Performance Bank Guarantes” drawn from any one of
(03 the Nationalized scheduled Bank in Puducherry for an amount of Rs.1750/- valid
for a minimum period of six months from the date of giving permiseion/dats of
start of work whichever is later in favour of the Executive Engineer, NH Division,
Xl PWD., Puducherry. T o
' 2. rther amount of Rs.2,362/- towards “Road Restoration charges” and
T p Ra.2.3§gr(_-_ towards Security Deposit are to be deposited in favour of the ve
»:1i~  Engineer, National Highways Division, PWD., Puducherry in the form of Demand
Draft from any one of the Nationalized /Scheduled Bank in Puducherry,

3. Also you have to remit an amount ofﬂgﬁgg{::,jn favour of the Executive Engineer,
3 1y%)  National Highways PWD., towards Asing tract rent,

= Please contact the Junior Engineer -] National Highways Sub- Division for further
instructions.

Yours faithfully,

€
I
ASSISTANT ENGINEER - I{NH)
Copy submitted to: The Executive Engineer(NH) for favour of information please,

) :
(( Readq ) 2:) 2362 f sx o wett we Sngt'neecy A Naty
29;;%%) M-%W% DCUyRoy J CP[U?D, ?“d—utae%
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ANNEXOASE N o

OFFICE OF THE EXECUTIVE ENGINEER
IRRIGATION DIVISION
PUBLIC WORKS DEPARTMETN

L1 PW/EE/DBIC- 8/2011-2012 Date: 13/,
To
M/s. Shasun Chemicls and Drugs Ltd,
Mathur Road, Periyakalapet,
Puducherry.

Sir,
Sub: PW-ID - Permission requested to Relaying of pipe line by Shasun
Chemicals and Drugs Ltd - issued - Reg.
Ref:  YourIr.No. SCDL/PPCC/2011-12  18.11.2011
v -00000-
With reference to the above, temporary permission is hereby accorded for relaying of

pipe fine from the firm M/s.Shasun Chemicals and Drugs Ltd to seashore of Periyakalapet
through the existing natural channel, subject to following conditions.

1. The Assistant Engineer-ISD-I, PWD, Gorimedu, Puducherry should be
informed at least one week before the actual date of commencement of work.

2. The work should be carried out in the presence of the authorized
Representative of the Executive Engineer/Assistant Engineer and the work
should be carried our as per his instruction.

3. This permission is purely temporary and can be withdrawn at any time without
any prior notice on such withdrawal of permission, the HDPE pipe line shall be
removed and site cleared off all debris at the risk and cost of the applicant.

4. The propesed HDPE pipe line shall be deemed to the property of Govt. for all
practical purpose and you can not enjoy and exclusive rights for its use.

S. The faying of pipe line work if any in the channel should not be damaged. In case
any damage occurs, the same should be rectified and brought to the original from
at the risk and cost of the applicant.

6. There should not be any obstruction to the free flow of water in the channel
during and after relaying of pipe,

7. If the Govt. increases the Security Deposit amount, the applicant has to pay the
additional amount on intimation from this office .

8. The HDPE pipe line should be removed at the cost of the applicant during flood
time, if it is found to be an obstruction for free flow of water in the channelfuture
widening of road/improvement of channel if any.

9. The relaying pipe of size 4" dia (HDPE) and the pipe line is to be buried under
ground at an average depth of 1m.

10.  The relaying of pipe should not make any hindrance to the public.

11. The effluent should be dissolved in water. No suspended solids should be
present and B.O.D Nil. No stagnation should occur.

12.  The laying of pipe line should be taken up as per the instructions of Pondicherry
Pallution control committee,

13.  After completion of the work, the same should be reported 1 this office as well as
the Director, Pondicherry Pollution control committee.

rs faithfully,

ENGINEER
IGATTON DIVISION

EXE

' cienoes LM
For Solara Active Pharma SCiense
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Shasun’

SCDL/PPCC/2011-12/ August 12, 2011

The Member Secretary

Pondicherry Pollution Control Committee,
Govt. of Puducherry

Puducherry.

Sir,

Sub: Replacement of existing marine discharge pipeline — reg

Ref: Your letter No.57/PPCC/COM/EE/2004/1272 dt.23.04.2004

With reference to the permission accorded for relaying of pipe line, we wish to

bring to your kind notice that we could not be able to carryout the activity

because of delay in Villagers sanction. Now we obtairied clearance from the
-~ Viftagers (Panchayat Committee) herice we are planning to execute the marine
__pipe. line wosk in the mid of this month as per the directions given by you.

L] .
K

Fdde

t,

We would like to inform that the above work will be done as per the directions
of Public Works Department. Kindly let us know in case of any other
formalities to be carried out for completing the work.

Thanking you,

Yours faithfully,
For SHASUN PHARMACEUTICALS LTD,,

b[ Moy i f

SCQA/F-354/B

Shasun Pharmaceuticals Limited

(Formesly known as Shasun Chemicals and Drugs Ltd)

Shasun Road, Periyakalapet, Puducherry — 605 014, India.

Phone : 91-0413-2654100 Fax : 91-0413-2655154

E-mail : shapdy@shasun.com

o
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ule
Shasun®
SPL /PPCC/2012-13/006 04.05.2012.
To
Member secretary
Pondicherry pollution control committee
Govt of Pondicherry
Pondicherry -5
Sir,
Sub: Information on laying of marine discharge pipe line-Reg
Ref: Letter No 57/PPCC/COM/EE/2004/1272 dt.23.04.2004
This is with reference to the above subject and your letter reference mentioned above as per the
committee recommendation, where in we have been advised to relay marine discharge pipeline. We
wish to inform you the status on the progress of pipe line work, about 500 meters of the pipe line
has been laid (off shore) and the on shore to factory pipe line work would be taken after discussing
with local villagers. The followling drawings of the pipe line work are attached for your reference.
© 4. - Plpefine alignment
2. RCC anchor block
- 3. - lay out-waste water:pipe fine route.

4. Site plan of marine land.

S. Proposed marine pipe line root.
Further we wish to inform you that no objection certificate (NOC) has been obtained for this pipe
line work from PWD Pondicherry In 2011 and National highway division PWD Pondicherry in 2008.
Kindly inform us in-case of any additional information is required.
Yours truly, S
For Shasun Pharmaceuticals Ltd.,
D OR

.f‘ww
ur:n
Enclosed: DESP. ¢ SCIENCE
oenﬂm AND Eﬂmaon MENY
1. Drawings TECHNOU LOGY A CRRY-
2. Directions PUDUCH

3. NOC from PWD Irrigation and PWD natlonal high way division

_dc

SCOA/-3548 Shasun Pharmaceuticals Limited

(Formerly known as Shasun Chemicals and Drugs Ltd)

Shasun Road, Periyakalapet, Puducherry — 605 014, India.

Phone : 91-0413-2654100 Fax : 91-0413-2655154

E-mail : shapdy@shasun.com
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Shasun’

SPL/PPCC/2012-13 06 December 2012

The Director/MS-PPCC

Department of Science, Technology & Environment
Puducherry Pollution Control Committee

Govt. Of Puducherry,

Puduchery.

Sir,

{ Sub: PCZMA - replacing the marine discharge pipelines - CRZ clearance — reg
Ref: Your letter No.7528/PPCC/NOC/OM/JE/2012/1147

With reference to your letter, we wish to inform that we are not proposing for any new set-up/
expansion of our industrial activity. We have installed the marine discharge pipeline in the year
1989 with the consent of Pondicherry Pollution Control Committee. Further in the year 2004, as per
the directions of Pondicherry Pollution Control Committee and Expert committee we have executed
replacement of the existing pipeline with a larger dia pipeline and we have carried out the
replacement of the pipeline as per the instruction of regulatory authority.

Hence, we request you to exempt us in obtaining CRZ clearance from Coastal zone management

{ authority, as we are the existing industry since 1987 onwards.
Thanking you,
Yours faithfully, l r—
For SHASUN PHARMACEUTICALS LTD., DES? A;L E
; rec[;?gics 1 £ ENVIRONMERT
[o] PUDUCHERRY.
SCQA/F-354/B Shasun Pharmaceuticals Limited

(Formerly known as Shasun Chemicals and Drugs Ltd)

Shasun Road, Periyakalapet, Puducherry - 605 014, India.

Phone : 91-0413-2654100 Fax : 91-0413-2655154

E-mail : shapdy@shasun.com
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Strides Shasun.Limited - (Formerly known as Strides Arcolab Limited) CIv. 12423

X
O\ C

8 Stl’ides Shasun Strides Shasun Limited

R.S.No. 33 & 34,
Mathur Road,
Periyakalapet,

Tel: 421113 2654100
Fax_ 49541325

_ Puduchery - 605 014, India N E =
QNMENQE XL G\ .
: = &
? - < e
bl Eel
TEEeiict
i e e = T
SSL /REV /2017-2018 /003 t 529 gz’ga
8 ; 2 \fi s |-:.u:
To 7 g;z;;.‘;gﬁié
2 E & gg & £
The Chairfiian, N gEuecr wF

Central Pollutipn Control Board (CPCB),

Ministry of EnXironment and Forest & Climate Change,
Parivesh Bhavan) East Arjun Nagar,

Delhi -110302

_\*’_‘; — ‘-.,.,-:
Respected sir,

Subject: Compliance to CPCB/PPCC Directions — Intimation of the removal of Treated Effluent

Outlet Marine Discharge Pipeline & Dismantling of Old ETP - Regarding.
Reference:

1. Our intimation letter t
pipeline.
Our letter No. SSL/REV/2017-18/002 to CPCB dated 16" Nov 2017.
Our letter No. SSL/REV/2017-18/250 to PPCC dated 16" Nov 2017.

PPCC letter No : 7528/PPCC/DIR/OM-KPT/JE-11/2017/1046 dated 06 Nov 2017.
CPCB letter No. B-29016/04/06/1PC-1/ dated 3 15t Oct 2017.

o Member Secretary, PPCC dated 30" Nov 2017 for removal of

Skl ol

As per CPCB and PPCC direction, on commencement of Zero Liquid Discharge (ZLD) system,

the old Effluent Treatment Plant (ETP) shall be dismantled and the old Treated Effluent Outlet
marine discharge pipeline shall be removed.

In compliance to the CPCB and PPCC direction, hereby we confirm

the removal of the Treated
Effluent Qutlet marine di

scharge pipeline on 4™ December 2017, in the presence of the

government officials representing seven Government departments and Police as enlisted below.

List of Government departments : (Communication copies enclosed)
1. Oulgaret Municipality
Directorate of Industries and Commerce

Puducherry Pollution Control Committee and Coastal Regulation Zone
Electricity Board

Public Works Department — Highway Division
Public Works Department — Irrigation Division
Sub-Collector Office (North)

N oL R e

For Solara Active Phiarma Sciences Limited

w%w il

o Authorised Signatory

OMH1990PLCO57062
CORP. OFF :'STRIDES HOUSE', Bilekahalli, Bannerghatta Road, Bangalore - 560 076, India / Tel ; 91-80-6784 0000 / Fax : 91-80-6784 0700
REGD. OFF : 201, Devavrata, Sector 17, Vashi. Navi Mumbai - 400703 India / Tel: 91-22-2789 2924

/ 2789 3199 /Fax : 91-22-2789 2942
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: - . Strides Jhiasun Limited Tel: 114132654100
Smd&.o Shasun R.S.No 33 & 34, Fax :+91413 2655154
Mathur Road, info@stridesshasun.com
Periyakalapet, www stridesshasun.com

Puducheny - 605 014, India

The removal operation was witnessed by the above government officials of various departments
and was duly documented by photographs and Video shooting. Herewith, we are enclosing the
photographic evidence for the pipeline removal for your kind reference as Annexure -]

In line with the direction, we have also removed the marine discharge related online sensors for
pH, DO, BOD, COD, TDS, TSS & marine flow and disconnected from PPCC and CPCB
servers.

Also in compliance to the CPCB and PPCC direction, we have dismantled the Old Effluent
Treatment Plant (ETP) and the photos in this regard are enclosed herewith for your reference, as
Annexure-2,

For your kind reference, please find enclosed the following annexures.

1. Annexure -1 Photographic evidence of removal of Treated Effluent Outlet Marine
discharge pipeline

2. Annexure -2 Photographic evidence of the dismantling of Old ETP

Acknowledgement copy of intimation letter to Oulgaret Municipality

4. Acknowledgement copy of intimation letter to Directorate of Industries and
Commerce

5. Acknowledgement copy of intimation letter to Puducherry Pollution Control
Committee and Coastal Regulation Zone

6. Acknowledgement copy of intimation letter to Electricity Board

7. Acknowledgement copy of intimation letter to Public Works Department — Highway
Division

8. Acknowledgement copy of intimation letter to Public Works Department — Irrigation
Division '

9. Acknowledgement copy of intimation letter to Sub-Collector Office (North)

10. Acknowledgement copy of intimation letter to Sub-Inspector of Police, Kalapet PS

1. Acknowledgement copy of intimation letter to Circle Inspector, Muthiyalpet

12. Acknowledgement copy of intimation letter to SP Office (East), Puducherry.

o8]

We thank your good office for all your support in this regard.

For Solara Active Pharma Sciences Limi
We request you to kindly acknowledge our compliance letter. ' es Limited

.

Thanking you, " "y Qf‘.ﬂﬂ KAI[\'L
Branda X uthorised Sﬁ gnatory

Yours ffaithfully,

For Strjdes Shasun Ltd.,

E. Kannapiran
Vice President (Operations)

Copy to: Member Secretary, Puducherry Pollution Control Committee, Puducherry -5

Strides Shasun Limnited - (Formerly known as Strides Arcolab Limited) CIN - L24230M51990PLC057062
CORP. OFF :'STRIDES HOUSE', Bilekahalli Bannerghatta Road, Bangalore - 560 076, India / Tel - 91-80-6784 0000 / Fax : 91-80-6784 0700
REGD. OFF : 201, Devavrata, Sector 17, Vashi, Navi Mumbai - 400703. India / Tel : 91-22-2789 2924 / 2789 3199 / Fax : 91-22-2789 2942
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Old ETP Dismantling - Removal of Chemical Dosing Tan% .

For Solarg Active Pharma Sciences Limited

B e oh ‘u“"f

%- y o Authorised Signatory




ded Stgnatory

I ye-
Authori

LA

L A

"
P

G

0

ol

-~
[o®]
et
=
g
=
|
w
-t
[ )
=
D
=
L=
wa
£
o
I
=
[~
D
=
lt
(S ]
=g
g
Ba
]
—
=)
e
Pt
=)
THhar

L.

anEeLs soplig w

(P PN NNY

—_—

sjuawdinb3 jo [enowdy - 3uljpuewsig di3 PlO




For Solara Active Pharma Sciences Limited

Authorised Signatory




(e

ANNGx yLE f\ﬂ

26

SSL/Unit-1/0M/2017-18 30.11.2017

The Commissicnet,

Oulgaret Municipality,
Jawahar Nagar, Boomiyanpet,
Puducherry.

Respected Sir,
Sub: Removal of Treated Effluent Outlet Marine discharge pipe line —Reg
Ref: PPCC Letter No. 7528/PPCC/DIR/OM/-PT/JEfII/2017/1046 dt 06.11.2Q17
CPCB Letter No. B-29016/04/06/IPC-17 dt 31.10.2017
We here by inform you that, we have commissioned our Zero Liquid Discharge System (ZLD) in

our facility and it is operational from 7 Sep 201.7.

As per CPCB and PPCC direction, on implementation of the ZLD system, the old Treated effluent
outlet marine discharge pipe line needs to be removed.

We abide by the directions of CPCB & PPCC and planned to remove the pipeline as per diagram
attached and the above action which is planned to be carried out in presence of PPCC officials.

We ensure no damages to public properties during this operation except excavating toremove
the HDPE pipeline and refilling by the same soil.

This is for your kind information.

Thanking you,
Yours faithfully

For STRIDES SHASUN LIMITED.,
\/

E. Kannapiran
Vice - President (Operation)

Encl:
1. PPCC Letter No. 7528/PPCC/DIR/OM/-PT/JE-I|/2017/1046 dt 06.11.2017
2. CPCB Letter No. B-29016/04/06/|PC-17 dt 31.10.2017

For Solara Active Pharma Sciences Limited

&({fﬁ\»@»h v

Autherised $ignatory



SSL/Unit-1/CR7/2017-18 30.13.2017

The Member Sectetary,
Puducherry Coastal Zone Management Authority, ’g
Puducherry,

Respected Sir,
Sub: Removal of Treated Effluent Outlet Marine discharge pipe line = Reg

Ref: PPCC Letter No. 7528/PPCC/DIR/OIVI/-PT/JE-II/2017/1046 dt 06.11.2017
CPCB Letter No. B-29016/04/06/IPC-17 dt 31.10.2017

We here by inform you that, we have commissioned our Zero Liquid Discharge System (ZLD) in
our facility and it is operational from 7th Sep 2017.

As per CPCB and PPCC direction, on implementation of the ZLD system, the old Treated effluent
outlet marine discharge pipe line needs to be removed.

We abide by the directions of CPCB & PPCC and planned to remove the pipeline as per diagram
attached and the above action which is planned to be carried out in presence of PPCC officials.

We ensure no damages to public properties during this operation except excavating to remove
the HDPE pipeline and refilling by the same soil.

This is for your kind information.

Thanking you,

Yours faithfully

For ST&I;}EQS/HAS.UN LIMITED.,

E. i(annapiran -
Vice - President (Operation)

Encl :

1. PPCC Letter No. 7528/PPCC/DIR/OM/—PT/.IE-II/2017/1046 dt 06.11.2017.

, CPCB Letter No. B-29016/04/06/IPC-17,dt 31.10,2017 . .
CPCB Letter No. B-29016/04/06/\PC-17.8t &1 0%H pharma Sciences Limited

™\
g . e 4 3 )
J\,(M\s 1
. Authorised Signatory
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SSI/Unit=1/DIC/2017-18 30.11.2017

The Director,

Directorate of Industries and Commerce,
Thattanchavadi,

Puducherry.

Respected Sir,
Sub: Removal of Treated Effluent Outlet Marine discharge pipe line — Reg
Ref: PPCC Letter No. 7528/PPCC/DIR/OM/-PT/JE-11/2017/1046 dt 06.11.2017
CPCB Letter No. B-29016/04/06/1PC-17 dt 31.10.2017
We here by inform you that, we have commissioned our Zero Liquid Discharge System (ZLD) in
our facility and it is operational from 7t" Sep 2017.

As per CPCB and PPCC direction, on implementation of the ZLD system, the old Treated effluent
outlet marine discharge pipe line needs to be removed.

We abide by the directions of CPCB & PPCC and planned to remove the pipeline as per diagram
attached and the above action which is planned to be carried out in presence of PPCC officials.

We ensure no damages to public properties during this operation except excavating to remove. -
the HDPE pipeline and refilling by the same soil.

This is for your kind information.

Thanking you,
Yours faithfully

For STRIDES SHASUN LIMITED.,

E. Kannapiran
Vice - President (Operation)

Encl :
1. PPCC Letter No. 7528/PPCC/DIR/OM/-PT/JE-1I/2017/1046 dt 06.11.2017.
2. CPCB Letter No. B-29016/04/06/IPC-17 dt 31.10.2017 For Sofarﬁﬂctive Pharma Sciences Liiiited

c]’ m"”"' ﬁ-('_'\_,‘\(} '\’f
B e Authorised Signatory




SSL/Unit-1/EB/2017-18 30.11.2017

The Superintendent Engineer - i, % C{
Electricity Depariment,
Puducherry.

Respected Sir,
" Sub: Removal of Treated Effluent Outlet Marine discharge pipe line — Reg

Ref: PPCC Letter No. 7528/PPCC/DIR/OM/-PT/JE-11/2017/1046 dt 06.11.2017
CPCB Letter No. B-29016/04/06/IPC-17 dt 31.10.2017

We here by inform you that, we have commissioned our Zero Liquid Discharge System (ZLD) in
our facility and it is operational from 7th Sep 2017.

As per CPCB and PPCC direction, on implementation of the ZLD system, the old Treated effluent
outlet marine discharge pipe line needs to be removed.

We abide by the directions of CPCB & PPCC and planned to remove the pipeline as per diagram
attached and the above action which is planned to be carried out in preserice of PPCC officials.

FOI‘S ] i ] a4 itn
We ensure no damages to public properties during this operatiorq g];acg%t%veex}z:ha%ﬁﬁnsé@'ﬁwgwm
the HDPE pipeline and refilling by the same soil. !'\ 2 h_\{
Frov, V- Authorised Signatory

This is for your kind information.

Thanking you,
Yours faithfully

For STRIDES SHASUN LIMITED.,

E. Kannapiran
Vice - President (Operation)

Encl:
1. PPCC Letter No. 7528/PPCC/DIR/OM/-PT/JE—H/2017/1046 dt 06.11.2017.

2. CPCB Letter No. B-29016/04/06/1PC-17 dt 31.10.2017

Strides Shasun Lirnited - (Formarly known as Strides Arcolab Limited) CIN : L242301ﬂH199OPLC({5}77062 O o)
CORP. OFF '"f'JL-*‘!':?i.l--:”ruéE' gilekalialli, Bannerghatta Road, Bangalore - 560 076, india / Tel ﬁ91-40>§7a. g \q d ¢ 91-22-27aé 45
REGD. OFF : 201 Devavrata, Sector 17. Vashi, Navi Mumbai - 400703 India / Tel : 91-22-2789 2924 / 27853193 /Fax : o



SSL/UNIt-1/EB/2017-18 30.11.2017

The Superintendent Engineer - 1,
Electricity Department,
Puducherry,

Respected Sir,
Sub: Removal of Treated Effluent Outlet Marine discharge pipe line — Reg
Ref: PPCC Léf[ter No. 7528/PPC_C/DIR/OM/—PT/JE-II/2017/1046 dt 06.11.2017

CPCB Letter No. B-29016/04/06/IPC-17 dt 31.10.2017

We here by inform you that, we have commissioned our Zero Liquid Discharge System (ZLD) in
our facility and it is operational from 7th Sep 2017.

As per CPCB and PPCC direction, on implementation of the ZLD system, the old Treated effluent
outlet marine discharge pipe line needs to be removed.

We abide by the directions of CPCB & PPCC and planned to remove the pipeline as per diagram
attached and the above action which is planned to be carried out in presence of PPCC officials.

We ensure no damages to public properties during this operation except excavating to remove
the HDPE pipeline and refilling by the same soil.

This is for your kind information.

Thanking you,

\ For Sola & Active Pharma Sciences Limited
Yours faithfully e
F°r STKDES SHAS‘UN e &ﬂ;:;\{-. Authorised Signatory

E. ﬁa piran

Vice - President (Operation)

Encl:
1. PPCC Letter No. 7528/PPCC/DIR/OM/—PT/JE-Il/2017/1046 dt 06.11.2017.
2. CPCB Letter No. B-29016/04/06/IPC-17 dt 31.10.2017
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SSL/ZUNIE-1/PWD - NH/2017-18 30.11.2017

The Executive Engineer,
National Highway Division,
Public Work Department,
Puducherry.

Respected Sir,

Sub: Removal of Treated Effluent Outlet Marine discharge pipe line — Reg

Ref: PPCC Letter No. 7528/PPCC/DIR/OM/-PT/JE-11/2017/1046 dt 06.11.2017
CPCB Letter No. B-29016/04/06/IPC-17 dt 31.10.2017

We here by inform you that, we have commissioned our Zero Liquid Discharge System (ZLD) in
our facility and it is operational from 7th Sep 2017.

As per CPCB and PPCC direction, on implementation of the ZLD system, the old Treated effluent
outlet marine discharge pipe line needs to be removed.

We abide by the directions of CPCB & PPCC and planned to remove the pipeline as per diagram
attached and the above action which is planned to be carried out in presence of PPCC officials.

We ensure no damages to public properties during this operation except excavating to remove
the HDPE pipeline and refilling by the same soil.

This is for your kind infofmation.

Thanking you, For Solara Active Pharma Sciences Limiteg

8 Authorised Signatory

Yours faithfully

| e
e

For STR DEXS;L\SUN LIMITED.,

E. Kannapiran
Vice - President (Operation)

Encl:
1. PPCC lLetter No. 7528/PPCC/DIR/OM/—PT/JE-II/2017/1046 dt 06.11.2017

2. CPCB Letter No. B-29016/04/06/IPC-17 dt 31.10.2017 W’
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SSL/Unit-1/PWD/2017-18 30.11.2017

The Executive Engineer, z/‘ /Z

Irrigation Division,
Public Work Department,
Puducherry.
Respected Sir,
Sub: Removal of Treated Efftuent Outlet Marine discharge pipe line — Reg
Ref: PPCC Letter No. 7528/P15CC/DIR/OM/-PT/JE-II/2017/1046 dt 06.11.2017
CPCB Letter No. B-29016/04/06/IPC-17 dt 31.10.2017
We here by inform you that, we have commissioned our Zero Liquid Discharge System (ZLD} in

our facility and it is operational from 7t Sep 2017.

As per CPCB and PPCC direction, on implementation of the ZLD system, the old Treated effluent
outlet marine discharge pipe line needs to be removed.

We abide by the directions of CPCB & PPCC and planned to remove the pipeline as per diagram
attached and the above action which is planned to be carried out in presence of PPCC officials.

We ensure no damages to public properties during this operation except excavating to remove
the HDPE pipeline and refilling by the same soil.

This is for your kind information.

Thanking you,
Yours faithfully AT T ]
mmGATiGe i3
For STRIDES,SHASUN LIMITED.,
tacci it iy ﬁ\ :
E. Kannapiran Drat / (Y—A)
Vice - President (Operation) \ ; @\ Y
g

Encl :
1. PPCC Letter No. 7528/PPCC/DIR/OM/-PT/JE—II/2017/1046 dt 06.11.2017.
2. CPCB Letter No. B-29016/04/06/IPC-17 dt 31.10.2017

For Solara Active Pharma Sciences Limited

J @\'\J\(ﬂv&k \9“!

Authorised Signatory
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SSL/Unit-1/5-C/2017-18 rinnl TLEEL 0N 30.11.2007

The Sub — Collector Office (North), N
Kamaraj Street, T e, e
Saram, Puducherry. ST B 0 A

Respected Sir,
Sub: Removal of Treated Effluent Outlet Marine discharge pipe line — Reg

Ref: PPCC Letter No. 7528/PF"CC/DIR/OM/-PT/JE-II/2017/1046 dt 06.11.2017
CPCB Letter No. B-29016/04/06/IPC-17 dt 31.10.2017

We here by inform you that, we have commissioned our Zero Liquid Discharge System (ZLD) in
our facility and it is operational from 7t" Sep 2017.

As per CPCB and PPCC direction, on implementation of the ZLD system, the old Treated effluent
outlet marine discharge pipe line needs to be removed.

We abide by the directions of CPCB & PPCC and planned to remove the pipeline as per diagram
attached and the above action which is planned to be carried out in presence;); PCC officials.

We ensure no damages to public properties during this operation except excavatmg to remove
the HDPE pipeline and refilling by the same soil. :

fi
‘I.

This is for your kind information. 7
kd

For Solara'Active Pharma Sciences Limited

QF s o X i.p&\

i Authorised Signatory

Thanking you,
Yours faithfully

For STRIDES SHASUN LIMITED,,
I&-\/

E. Kannapiran
Vice - President (Operation)

Encl :
1. PPCC Letter No. 7528/PPCC/DIR/OM/-PT/JE-11/2017/1046 dt 06.11.2017.

2. CPCB Letter No. B-29016/04/06/1PC-17 dt 31.10.2017



SSL/Unit=1/EB/2017-18 30.11.2017

The Tahsildar —Cum -- Executive Magistrate,
ECR Road, Lawspet,

Puducherry. L/I ()(

Respected Sir,
Sub: Removal of Treated Effluent Outlet Marine discharge pipe line — Reg

Ref: PPCC Letter No. 7528/PPCC/DIR/OM/-PT/JE-I/2017/1046 dt 06.11.2017
CPCB Letter No. B-29016/04/06/1PC-17 dt 31.10.2017

We here by inform you that, we have commissioned our Zero Liquid Discharge System (ZLD) in
our facility and it is operational from 7t" Sep 2017.

As per CPCB and PPCC direction, on implementation of the ZLD system, the old Treated effluent
outlet marine discharge pipe line needs to be removed.

We abide by the directions of CPCB & PPCC and planned to remove the pipeline as per diagram
attached and the above action which is planned to be carried out in presence of PPCC officials.

We ensure no damages to public properties during this operation except excavating to remove
the HDPE pipeline and refilling by the same soil.

This is for your kind information.

Thanking you, y)ﬁ

Yours faithfully A

For STRIDES SHASUN LIMITED.,

. IO
E. Kannapiran s O~ oV

Vice - President (Operation v ’ .
(Op ) fqﬂf?nr Solara Active Pharma Sciences Limited
A

{{‘ ral : de,
Encl: ! ";“jmﬂ.i?\
1. PPCC Letter No. 7528/PPCC/DIR/OMY/-PT/JE-11/2017/1046 dt 06.11,2017. (\l .
2. CPCB Letter No. B-29016/04/06/IPC-17 dt 31.10.2017 MG Authorised Signatory

Strides Shasun Lirnited - (Formerly known as Strides Arcolab Limited) CiN  L24230MH1990PLC057052
CORP. OFF :'STRIDES HOUSE', Bilekshalli, Bannerghatta Road, Bangalore - 560 076, India / Tel : 21-80-6784 0000 / Fax : 31-30-6784 0700
REGD. OFF : 201, Devavratza, Sector 17, Vashi, Navi Mumbai - 400703 India 7 Tel 91-22-27892924 / 2789 3198 /Fax Yi-22-2789 2942



Sub: Removal of Treated Effluent Outlet Marine discharge pipe line — Reg

Ref: PPCC Letter No. 7528/PPCC/DIR/OM/-PT/JE-Il/20l7/1046 dt 06.11.2017
CPCB Letter No, B-29016/04/06/1PC-17 dt 31.10.2017

We here by inform you that, we have commissioned our Zero Liquid Discharge System (ZLD) in
our facility and it is operational from 7th Sep 2017.

As per CPCB and PPCC direction, on implementation of the ZLD system, the old Treated effluent
outlet marine discharge pipe line needs to be removed.

We abide by the directions of CPCB & PPCC and planned to remove the pipeline as per diagram
attached and the above action which is planned to be carried out in presence of PPCC officials.

We ensure no damages to public properties during this operation except excavating to remove
the HDPE pipeline and refilling by the same soil.

We request your protection to carry out the same.
This is for your kind information.

Thanking you,

Yours faithfully For Solara Active Pharma Sciences Limited
- For STRIDES SHASUN LIMITED., JW»LM
NS
A4\ k\ i Authorised Stgnatory
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Respercied Sir,
Sub: Removal of Treated Effluent Outlet Marine discharge pipe line — Reg

Ref: PPCC Letter No. 7528/PPCC/DIR/OM/-PT/IE-11/2017/1046 dt 06.11.2017
CPCB Letter No. B-29016/04,/06/IPC-17 dt 31.10.2017

We here by inform you that, we have commissioned our Zero Liquid Discharge System (zLD) in
our facility and it is operational from 7" Sep 2017,

As per CPCB and PPCC direction, on implementation of the ZLD system, the old Treated effluent
outlet marine discharge pipe line needs to be removed.

We abide by the directions of CPCB & PPCC and planned to remave the pipeline as per diagram
attached and the above action which is planned to be carried out in presence of PPCC officials,

We ensure no damages to public properties during this operation except excavating to remove
the HDPE pipeline and refilling by the same soil.

We request your protection to carry out the same,

This is for your kind information.

Thanking you, i
For Solara Active Pharma Sciences Limited

Yours faithfully

iy b
For ST)!L?E!S SHASUN LIMITED., m\d\ Mtharis SHematory
, u) N =
E. Kannapiran
Vice - President {(Operation)
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2. CPCHiettar Mo, B-75016 ASOGHR] T s gL 0T
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This is for your kind information.
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Sub: Removal of Treated Effluent Outlet Marine discharge pipe line — Reg

Ref: PPCC Letter No. 7528_,’PPCC/DIR/OM/-PT/JE-H/2017/1046 dt 06.11.2017
CPCB Letter No, B-25016/04/06/1PC-17 dt 31.10.2017

We here by inform you that, we have commissioned our Zero Liquid Discharge System (zLD) in
our facility and it is operational from 7t Sep 2017.

As per CPCB and PPCC direction, on implementation of the ZLD System, the old Treated effluent
outlet marine discharge pipe line needs to be removed. -

We abide by the directions of CPCB & PPCC and planned to remove the pipeline as per diagram
attached and the above action which is planned to be carried out in presence of PPCC officials,

We ensure no damages to public properties during this operation except excavating to remove
the HDPE pipeline and refilling by the same soil.

We request your protection to carry out the same.

Yours faithfully
o . il i & '}.:-:-I
For STFK[JJES SHASUN LIMITED., A T et
I \ ,'_'\’_.\'? <h
g ‘{‘-F) \’\—/f .' "‘-"I
E. Kannapiran b b,
Vice - President {Operation) TR ; _"«i VST TR
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For Solara Active Pharma §

Thanking you, - Q}\W‘&L 9\/{
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Communication Address :
Solara Actlve Pharma Sciences Limited

Y '
2% OLARA & No. 55 & 54,
: Active Pharma Sciences Mathur Road. Periyakalapet

?& Puducherry - 605 014. India

Tel: +97 413 2654100, Fax: +31 413 2655154

2

To Date: 30.12.2021

The Member Secretary,

Pondicherry Pollution Control Committee,
3 " Floor, PI-IB Building, Anna Nagar,
Pudhucherry-605005.

Dear sir,

Sub: PPCC — Direction under the Provisions of Section 33 (A) of Water (Prevention
and Control of Pollution) Act, 1974 - Issued. - Reply - Reg.

Ref:

(1) Solara letter No: 7528/PPCC/UTPLSA/DIR/OMK/PDY/JE/2021/1629 dated
21.12.2021.

(2) UTPLSA - Letter No. 1698/UTPLSA/2021 dated 02.11.2021.

(3) KSKMNS - Letter No. NIL dated 22.03.2021.

(4) CPCB-Letter No. B-29016/04/06/1PC-1/13021 dated 31.10.2021.

(5) PPCC - Letter No. 7528/PPCC/DIR/OM-KPT/JE-11/2017/1046 dated
06.11.2017.

(6) Our letter SAPSL-Letter No.SSL/U1/PPCC/LR141/2017 dated 15.12.2017.

We acknowledge receipt of the direction notice issued upon to us with reference No (1)
cited above., which was received at our end on 27" Dec’21.

With regard to the pipeline removal, we had done the removal in all areas, which were
under our control and vicinity. we had taken following steps in the past.

* We had removed the pipeline in the land area from our plant to the shore area.
There is a complete disconnect of pipeline.

* When we attempted to remove the pipeline in the burial area, which is just
before the shore, there was a mob attacking our people, we could not execute
for a small portion. This has gone well below the ground.

* Further from the shore to the sea the pipeline was cut by the few people from
fishermen village who had personal demand, hence the pipeline in the sea lost

the track. g
For Solara Active Pharma Sciences Limited

QF Opeeds 5

I\.- v L . ‘
Wk, Authorised Signatory
Solara Active Pharma Sciences Limited - CIN : L24230MH2017PLC291636 -
REGD. OFF : 201, Devavrata, Sector 17, Vashi Navi Mumbai - 400703. India / Tel : 91-22-2789 2924 / 2789 3199 / Fax: 91-22-2789 2942
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Communication Address :

4 S O L A_R A igl.i? ?;2"::"‘” ma Sciences Limited

Mathur Road. Periyakalapet

Active Pharma Sciences
‘\ Puducherry - 605 014. India

Tel: +91 413 2654100, Fax: +91 4|3 2655154
<2

* The saddles of the pipe also got damaged and got along the sea current and were
buried inside the sea.

* We attempted to trace the pipeline through few scuba divers, we could not trace
the pipeline.

* We had established a good rapport with the fishermen village panchayath and
checked with them, they also confirmed that they are having no issues of this
pipeline when they were doing fishing.

®* This claim is of surprise to us. This is purely claimed on vested interest.

®* To take up this wotk cannot be done during this season, we need to wait for the
sea to become calm and the same can be checked only during July to Sept. when
the sea will be in calm, and less tide will be there.

With the above we request you to allow us to wait for the time till the appropriate
season to take up the study and see for the feasibility to remove the pipeline. In the
meantime, we will also get a letter from the Fishermen village Panchayat about
their acceptance to allow the same at status as such.

Till this time, we request you not to initiate any action and drop this case on suitable
grounds.

We assure you that we will operate the plant in full compliance and will put all our
efforts to improvement the Environment, Health and safety of the community.

Thanking you,

Yours faithfull . o
" Tor Solara Active Pharma Sciences Limited

For Solara Active Pharma Sciences Limited, 0 E‘
(T L, dW’ M

" @}‘m‘ e Authorised Signatory

7

i

Dr. Sathiyanarayanan
General Manager — Operations

Enclosed :The copy of Marine pipe line removal photo .

Solara Active Pharma Sciences Limited - CIN : L24230MH2017PLC291636 _
REGD. OFF : 201, Devavrata, Sector 17, Vashi Navi Mumbai - 400703. India / Tel : 91-22-2789 2924 / 2789 3199 / Fax: 91-22-2789 2942




£10yeug|S paspioyIny
o W) ab
DLW S30UAIDG BULIEY ] ALY BIE

B




_— - _ llml -
& B L X = i
i = =i r L1
i =
u - . -
u - u - = II o
u lll
" u . = n
l- lllﬁ- llll lr1 llﬂl"l 1 N - -

e -
= H._nul-...l.ﬂ.-... ....l.l....l .| ..|. .ﬂl N
...ﬁl....w._" i h# ﬂ ..ﬁlw -...“.l..r.. .M ...“1|..r.. .ﬂ_

-

T -|%w e
J ..m-- .Fn..,”ﬁmﬁt MR

....-....
- i m.l. ...l . aiy =
.F.. |.n“. _.““_..A..i....l”_ﬂ.n . H"..ﬂ....n..ﬁ-l.ﬂ. ...h . . _ -
= = e E  a = . B
st fpal AREE N L e -
3 I R S
. s = " pgui
-—-a



?&55& Sig













£101eUSIS pastioyIny ey

Axa v -

PaJIULIT S80URI0S RULIRYJ SAI}IY BJR[OS 103
7 -




T AR )

Vonaoads e

E: Authorishd Signatory




£107eu3|g pasioyIny

e o

093111 532UB1IG BULIEY 3ATDY E1e(0§ 107




o (-

L

Authorised Signatory




A103euss pasjioginy

\r-
P ) 1
o
By




W st _.-'...gw




A103eug]g pasuoyiny

P

178 eU1IRy 4 JARPY BIE[0S 104




g

; 8 1k
\ .\?\w.\cihﬂ\p Fv.\a..l__w

Authorised Signatory




AN N{E?(\)Q\C” Y @

g 'nd . n!. . s ﬁm .a .u

oufiusreomuC B, Lgieoa - 14.
(04.02.2021 Wged - 03.02.2022 auey) | O

paoerk: pner 07 - ©2 - 202

‘5":9443459381 DV i I - . . bk 0 2
9791695660 2 win 5@ Gy Boro) Fyaoas) 5@@5@@;)&%

:ﬂl!ﬂ-*: P SF OO 815;;\9& LyerLon gu@u;ra:o NS Y
i " v ®

Suwer DN Bran(ul® , Ypams boSoli-.

Benay paveoasit: .

G. 2 swdbgLont D un@rt |~

edx 97689688606 By oS ,_)@965&@;5@& GYTIn IS

AFuorari:

P.auuml}ndl(e)

Suuarmpiiel A

Qod: 9442391294 s e

PO AruoTant: SALSL e ’“@}‘9:" EANES CVRG). ] &yw&

s (1 S8 Bgoiasd AN fgme Lodem

K undreteeesdt | wdaisget  FELEAEEILL By o O)fyagh
9445298895 D PTPE LINE 6\@19&%; ég’mg,]_'; GTI‘\:.)!HDT:]

Sesumd |95 S51 GrAETESITON  Lssanisn Guin
8608373306 %ﬁ@‘%@a:o @@17\;’9 Gl ot 2_5\-1409}?"@1 UDJ.

Poar Qungarnari: lea 2é£$mfd C,}ﬁ},\g@may% v 201 HSR S

:.uixsamaonm ) @g&@;’ 9\0’;67;;1 &nggwg’w (Z LD')Q_ﬁ S
aan . _bpgaim  puseise B Spehly GFed el A5
Qodx 8148174598 b - Owst 5}1.»3;%@ G @—BW%@"I

S\“) a:‘ 99@' N © YT
aruhey L gilaied: & n§; 93\»0\__@ ~ G‘r;l?"":\ \-—‘@EV’% Q_MIY’ ﬁ’_u“:)—
P. @pdapenrb = - Y x 2% 2
' %’”@2?& g PP "5“?; hH@GW’ oo
oex 7898226564 @\9«;—’ 2 1-coion B SeRr O o;;, GYsrerim
v.asudaonb be‘,‘;1 \.09'9":’ Mm””wj ‘ ! }’ﬁ“ P g
Qrix 7871447344 . 5 BRI Fear @fﬁﬂ%? L'_c:ﬁ 'f"[ 9. 5
P CRAe T T ek 2 B9
Quex 5790584225 p&ér{w‘f@"’?‘ O—w? A > B> -
O

4 B o8
' Oz, . '
For Solara. Active Pharma Scienge} Limited A cl}_; g@nﬂg’ oo \éggj‘: 77,
j'\' 9 Sl [ o ‘ N - :
{}{} (pr‘b"@wt L jl P—QQ n,_lyh- GT-Z..?;.‘)@‘EVLA

Authorised §

kool 8 T
B






